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|
CO RaM |
Hon'ble Shri S.R. Adige, Menber (A)
Hon'ble Shri Lakshmi Swaminath an, Member(J)

Sh {1 $.0., 8 rm
working as Rhalasi(Elect),

West ern Railuway office at
Revari (Haryana)

ess “Dﬂllc.ﬂt

(By Advocate Shri Yogesh Sharma |
proxy counsel for Shri V.P.Sharma) |

|‘ V/s

1. Union of India, through the Genl.
Manager, Yestesrn Railway, Church Gate,
Bombay,

2, The Divisional Rly.Manager,
Westarn Railuay, Jaipur.

3, The Divisional Electrical Engineer,
West srn Railway, Jaipur

ees Respondents

¢ : ; (By Advocats Shri Shyam Moorjani) E

JUDGMENT (0RAL) ]

(Hon'bie Shri S.R. Adige, Member (a))
Applicant Shri S.D. Sharma, is aggrisved
by his non selsction for the post of Fitter (Aoprentice)

Electrical in the W estern Rafluay, Revari, Haryana)

2, Briefly put, applicant jolined the Railuay ?
Department in 1978 aqLKhallasi(Elnctrieal),lli resnondent

4

A
= an aiinn invited apnlication; for the post of

Apprentice (Artisen) in the Electric Department of the

Westarn Railuay « It appears that the selection for

these posts wers not limited to the

s

psrsons wnrking in

TS




% %

the department ttsslf, but elinibile candidates frop

the open market were also entitled to Pile applicationyg

ad
It appsears that the selection procass conaistsqﬁuritten

test as well as interview. From the reply of the

- Fespondents, it appears that the applicant ecleares

the uritten test and Was called for the intervieu,

but his over all parformance vas not good enough¥y
for him to fiqure amongst the 1ist of successful

candidatas,

an 4
3. Adnittedly, the sslect ion Vas, oosh one, and

the applicant participated in the same alonquith

others, Merely, because he had previous exparisnce

&
as substitut, Khalaei(Elscgrical) in the Rafluay
Fim
department did not givqkany inforceasble right to

A o have 4. 4
be selected in any open selection and he baw n0{71hmkk

grievance if Candicdates from the opsn markst fwy uho
: o
Were adjudged better than him’uore selected inAousn

selection,

4, Shri Yogesh Sharma, during the couree of hraring

preferavol
stated that the applicant had ‘ltaﬁ-hv @ representation ¢o

the respondents, against kis non selsction, but no

speaking order had been passed, In the existing

A Wor Keeyrery 714 Gy ¢
circumatancos, no speaking ordc{(--ulu, anq<ua note

that the applicantd Tepresentation was replied to vide

letter dated 10-12-1990 (Ann,R-3) informing him that
an 4

it an‘opon selection baged on merit and the anplicant
A

-

A — N 51



&/

M}?N‘f bibe
did notxhigh enough in the merit listApolactsd.

14 Undep the circumstances, the impugned nrder
varrants no 1ntorf.renc-)and this application rails

and it is accordingly dismissed, No costs,

Zak-ﬁ{ﬁw«d@f;/ S A(/%L/!& |
(Lakshmi Swaminathan) (S.R. Adigfe )
Memb er(3) Hombor(li

Sk




